Central Administrative Tribunal
Principal Bench

CP No0.351/2017 in OA No.311/2012
New Delhi, this the 25" day of May, 2017

Hon’ble Mr. Justice Permod Kohli, Chairman
Hon’ble Mr. K.N. Shrivastava, Member (A)

1. Association of Group A Officers,
(Technical) of Training Directorate,
Directorate General of Employment and Training,
Ministry of Labour and Employment
Shram Shakti Bhavan, New Delhi-110001
(Presently known as Directorate General Training,
Ministry of Skil Development & Entrepreneurship).

Represented through Mr. Mihir Kumar Parial
Son of late Mr. H.N. Parial

General Secretary of Association of Group

A Officers (Tech) of Training Directorate(DGT)

2. Shri J.P. Meena, Directorate General of Training,
Ministry of Skill Development &
Sham Shakti Bhawan,
New Delhi-110001. ...Applicants

(By Advocate : Shri V.V. Manoharan )
Versus

1. Mr. K.P. Krishnan, Secretary,
Ministry of Skill Development & Entrepreneurship,
Shivaji Stadium Annexee, Connaught Place,
New Delhi-110001.

2. Mr. B.P. Sharma, The Secretary, Ministry of Personnel,
Public Grievance & Training,

Department of Personnel & Training,
North Block, New Delhi-110001. ...Respondents

ORDER (ORAL)
Justice Permod Kohli:
The learned counsel for the applicant has admitted that

pursuant to the directions of this Tribunal, the respondents
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have passed order dated 03.04.2017. His contention is that
this order is not in accordance with the recommendations of
the Cadre Review Committee. Only direction passed by this
Tribunal was to take a decision on the report of the Cadre

Review Committee.

2. The respondents have taken the decision. This complies
the directions passed by this Tribunal. No contempt is
constituted. At this stage, learned counsel for the applicant
submits that he may be allowed to file a separate OA. Suffice
it to say that the applicant may seek remedial measure, if

aggrieved, in accordance with law. This CP is dismissed.

( K.N. Shrivastava ) ( Justice Permod Kohli )
Member (A) Chairman
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